¥ERY OF BOOKS AND NEWS-
"PAPERS (PUBLIC
AMENDMENT BILL®

(Amendment of sections 2 and 3)

Shel 8. C. Samants (Tamluk): I
beg to move for leave to introduce a
Bill further to amend the Delivery
of Books and Newspapers (Public
Libraries) Act, 1954.

is

“That leave be granteg to intro-
duce a Hill further to amend the
Delivery of Books and News-
papers (Public Libraries)  Aect,
1954."

The motion was adopted.

Shri 8. C. Samanta: I introduce the
Bil.

———

COMPANIES (AMENDMENT) BILL®

(Insertion of new sections 438 and
250AA and amendment of sections
224, 237 etc.)

Shri D. C. Sharmmy (Gurdaspur): I
beg to move for leave to  introduce
& Bill further to amend the Companies
Act, 1958,

Mr. Deputy-Speaker; The question
is:

“That leave be granieg to intro-
duce a Bill further to amend the
Companies Act, 195668."

The motion was adopted.

BilL

JYAISTHA 10, 1089 (SAKA)

Mr, Deputy-Speaker: The gquestion

Shri D. C. Sharma: I introduce the

4200
GIFT-TAX (AMENDMENT) BILL*
(Amendment of sections 22, 23 etc.)

#ikrl D. C. Sharma (Gurdaspur): I
beg to move for leave to introduce a
Bill further to amend the Gift-Tax
Act, 1958,

Mr. Deputy-Speaker: The guestion
is:

“That leave be granteg to intro-

duce a Bill further to amend the
Fift-Tax Act, 1958."

The motion was adopted.

Shri D. C. Sharma: [ introduce the
Bill.

FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL*
(Amendment of sections 2 gnd 28,
ete,)

Shri D. C, Sharma (Gurdaspur): X
beg to move for leave to introduce a
Bi'l further to amend the Foreign
Exchange Regulation Act, 1947

Mr, Deputy-Speaker: The question
is:

“That leave he grantéq to intro-
duce & Bill further to amend the
Foreign Exchange Regulation Act,
1947."

The motion was adopted.

Shyi D. C. Sharma: I introduce the
Bill.

PREVENTION OF CORRUPTION
(AMENDMENT) BILL®

(Omission of section 6)
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